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 MR.  SPEAKER:  Everyday,  you  get
 up  and  say  all  that.  Yesterday,  the
 BAC.  met  and  made  the  Report.  (कान
 terruptions)  I  cannot  help  ite  I  can-
 not  dismiss  anybody  or  appoint  any-
 ‘body:  I  am  ‘not.  listening;  nothing  is
 being,  taken  down.  (Interruptions)**

 12.01  hrs.
 PAPERS  LAID  ON  THE  TABLE

 ta
 ‘Qwenty-ninth  Report  of  the  Law

 1  Commission
 THE  MINISTER  OF  LAW  (SHRI

 GOVINDA  MENON):  I  beg  to  jay-on
 the  Table  a  copy  of  the  Twenty-ninth

 Report  of  the  Law  Commission  on  the
 proposal  to  include  certain  social  and
 economi¢  offences  in  the  Indian  Penal
 Code.  [Placed  in

 Library.
 See  No.

 LT-182/68.]

 Indian
 Telegraph

 (Ninth  Amendment)

 THE  MINISTER.  OF  PARLIAMEN-
 TARY  AFFAIRS °  AND  COMMUNI-
 CATIONS  (DR.  RAM  SUBHAG

 SINGH):  1  beg.  to  lay  on  the  Table
 ४  copy  of  the  Indian  Telegraph

 (Ninth  Amendment)  Rules,  1967,  pub-
 lished  in  Notification  No.  G.S.R.  1901
 in  Gazette  og  India  dated  the  19th
 December,  1967,  under  sub-section’  (5)
 of  section”  7  of  the  Indian  Telegraph
 Act,  1885  (Hindi  version).  [Placed
 in  Library.  See  No...LT-183/68,]

 Notiflation  under  Essential  Commodl- ties  Act

 THE  MINISTER  OF  STATE  IN  THE
 .MINISTRY  OF  FOOD,  AGRICUL-

 :  TURE,  COMMUNITY  DEVELOP-
 "MENT  AND  COOPERATION .  (SHRI

 ANNASAHIB  SHINDE):  I  beg  to  lay
 on.-the  Table-  a  copy  of  .the  Indian
 Maize  (Temporary  Use  in  Starch
 Manufacture)  Order,  1968,  published
 in  Notification  No.  .G.6:R.  288°  in
 Gazette  of  India  dated  the  9th  Feb-
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 ruary,  1968,  under  sub-section  (6)  of
 section  3  of  the  Essential  Commodi-

 “ties.  met,  1955.  [Placed  in  Library.
 See  No,  LT-184/68.]

 Notifications  under  Iron  Ore  Mines
 ‘Labour  Welfare Cess  Act,  and  Coal

 Mines  Provident Fund  and  Bonus
 Schemes  Act

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION
 (SHRI  Ss.  ए,  JAMIR):  I  beg  to  lay  on
 the  Table—

 ‘(1)  #  copy  of  the  Iron  Ore  Mines
 Labour  Welfare  Cess  (Amend-
 ment)  ‘Rules,  1968,  published  in
 Notification  No,  G.S.R.  133  in  Gazette
 og  India  dated  the  20th  January,  1968,
 under  sub-section  (4)  of  section  8  of
 the  Iron  Ore  Mines’  Labour.  Welfare
 Cess  Act,  1961,  [Placed  in  Library,
 See  No,  LT-185/68,]

 (2)  A  copy  each  of  the  following
 Notifications  under  section  TA  of  the
 Coal  Mines  Provident  Fund  and  Bonus
 Schemes  Act,  1948:—

 (i)  The  Coal  Mines  Provident
 Fund  (Amendment)  Scheme,
 1968,  published  in  Notification

 No.  G.S.R.  157  in  Gazette  of
 India  dated  the  27th  January,
 1968.
 The  Andhra  Pradesh  Coal
 Mines  Provident  Fund  (Am-
 endment)  Scheme,  1968,  pub-
 lished  in  Notification  No.
 G.S.R.  158  in  Gazette  of  India
 dated  the  27th  January,  1968,
 The  Rajasthan  Coal  Mines
 Provident  Fund  (Amendment)
 Scheme,  1968,  published  in
 Notification  No.  G.S.R.  159  in
 Gazette  of  India  dated:  the
 27th  January,  1968.
 The  Neyveli  Coa]  Mines  Pro-
 vident  Fund  (Amendment)
 Scheme  1968,  published  in  No-
 tification  No,  G.S.R,  160  ऊ
 Gazette  of.India  dated  the
 27th  January,  1968.

 (ii)

 (iti)

 iw)

 **  Not  recorded.


